
      

   

    
     

     
   

  

   
   

  
    

  

      

     
     

           
     

    

         

         

         

          

            

          
         

     
  

  



           

           

             

          

           

           

         

             

           

           

      

         

        

           

           

           

           

    

             

        

        

          

      

          

           

      

          

           

           

          

           

   



        
         
             

            

          

        
         

           
           

        

           

         

            
       

            

         

         

      
            

          

          

           

          
           

       

           
         

        
        

            
         



         

           

           

     

          

         

       

          

         

           

       

          

       

       

           

      

            

        

         

        
      

         

          

        

           

         

   

           

          

       

          

       

         



sub-section (1 ) of section 3l or passes an order for liquidation

of corporate debtor under section 33, as the case may be.

v) That the public announcement of the Corporate lnsolvency

Resolution Process shall be made immediately as specified

under section 13 of the Code.

vi) That this Bench hereby appoints Mr. Jitendrakumar Rambaran

Yadav, as lnterim Resolution Professional lo carry out the

functions as mentioned under lnsolvency & Bankruptcy Code,

Rules, Regulations framed thereof.

8. Accordingly this petition is admitted

t ,

u.x. snrawat Ravikumar Duraisamy
Member (Technical) Member (Judicial)
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